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THE MINISTER OF IRRIGATION
AND POWER (DR, K. L, RAO) : The
member was not present, I replied
to those points. He would have with-
drawn it himself.

‘BUSINESS ADVISORY COMMITTEE
TweNTY-FourtH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH):
I beg to move :

“That this House do agree with
the Twenty-fourth Report of the
Business Advisory Commitice pre-
sented to the House on the 21st Nov-
ember, 1968."

MR, SPEAKER : The question is:

“That this House do agree with
the Twentiy-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 2l1st
November, 1968."

The motion was adopted.

12.37 hrs.

MADRAS STATE (ALTERATION OF
NAME) BILL—Contd,

MR. SPEAKER: The House will
now resume further discussion on the
following motion moved by Shri Vidya
.Charan Shukla :

“That the Bill to alter the name
of the State of Madras, be taken
into consideration.”

Mr. Chengalraya Naidu.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Mr, Speaker, Sir, I whole-
heartedly support the Bill brought by
the Home Minister to change the name
of Madras State to Tamilnadu. It
should have been introduced long ago.
When Andhra State was separated
from Madras, they should have re-
named Madras as Tamilnadu. Because
the previous Government ruling in
Madras took more interest in develop-
ing the State and also to give a clean
administration to that State...,..

SHRI P. RAMAMURTI (Madurai) :
‘They opposed it.
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SHRI CHENGALRAYA NAIDU:
They never thought of this small thing.
When the people wanted to rename
it as Tamilnadu from Madras, the
them Congress Government at that
time could have done it. It was a
very small matter and they heavily
paid for it, Because of that small
mistake so many DMK Members are
here in this House, Otherwise they
would not have been here. If the
DMK also commits a similar mistake
like that, they would also meet the
same fate next time. When the
Andhra State was formed, Shri
Pataskar was asked to mediate and
give an award, Shri Pataskar said
that in the matter of Hosur, Krishna-
giri and Gudiyattam, in connection
with the Madras State, a separate
Commission had to be appointed to
go into this matter. The Andhra
Government has also passed in the
Andhra Assembly a resolution request-
ing the Central Government to appoint
a Commission to go into the matter
and do justice to the Telugu people
living in the adjoining areas of Madras
State. There are lakhs of Telugu
people living in Madras State., I am
not asking those areas to be attached
to my State. I am only asking that
those thickly populated Telugu areas
which are contiguous to Andhra State
to be attached to the Andhra State.
Otherwise, I am not asking for them.
When the Andhra State was formed,
according to their figures, there were
49 per cent Telugu-speaking people in
Tiruttani taluk and only 51 per cent
of Tamilians.

SHRI S. KANDAPPAN (Mecttur) :
This matter was amicably settled, Let
them not bring it now. It was done
more than two years back, when there
was an exchange of the concerned
territories. (Interruption)

SHRI CHENGALRAYA NAIDU: I
have got the right to say what I feel.
The Telugu people in your State have
a right to say what their feelings are.
(Interruption)  According to their
figures, in Tiruttani taluk, 49 per cent
was formed by the Telugu people and
51 per cent Tamilians. When omly
one per cent or two per cent difference
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was there, the Central Government
came forward and said it must go to
Tamilnad. And they passed such a
rule. They should have some feeling
and they should have done justice to
the Telugu people; they should have
given the thickly populated Telugu
areas to the Andhra State. But the
Central Government never did it. In
Mysore State, in our district there is
a telugu population of 72 per cent, but
those areas were not given to us, In
Orissa, there was a majority of Telugu
people in the border taluks but the
Central Government never interfered
with it. In Maharashtra also, in two
taluks we have got a lot of Telugu
people, but the Centre never took any
interest.

MR, SPEAKER: Magdhya Pradesh
also !

SHRI CHENGALRAYA NAIDU:
Till now, the name of Madras State
was Madras State. I have no objec-
tion when they now want to call it as
Tamil Nadu. That means there are
only Tamil people there. I want my
Telugu areas to come back to Andhra.
That is my request. I am not against
Tamilnad,. But I want my Telugu
people in those areas to come over to
my State. (Interruption) I am mnot
supporting the  previous Congress
Government nor I am criticising the
DMK Government for what they have
done to the Telugu people. I am
bringing forth before the House certain
facts. When the Congress Govern-
ment was there, they never took
interest in starting Telugu primary
schools to teach the children in their
mother-tongue. The Congress Gov-
ernment refused to help us. In
Chitoor District of the Andhra State,
we have started a number of Tamil
sections in high schools and in every
high school there is a Tamil section.
In the college also, we have started
a Tamil section,

MR, SPEAKER: The Bill is only
_for changing the name of the State.
You are going into past history.

SHRI CHENGALRAYA NAIDU:

When you change the name, and when
you call it Tamil Nadu, then you are
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calling the Telugu people living theve,
as Tamilians. (Interruptions).

SHRI V. KRISHNAMOORTHI (Cud-
dalore) : I challenge him.

SHRI S. KANDAPPAN: He is
betraying ignorance. There are a lot
of primary schools where Telugu is
taught in Madras, and in my head-
quarter town of Salem, we have got
Telugu people and we have got a
Telugu section in the college,

SHRI CHENGALRAYA NAIDU:
The Congress Government never took
interest, but I am not blaming the
DMK Government. (Interruption),

SOME HON. MEMBERS rose—

SHRI CHENGALRAYA NAIDU:
When in Madras, after the DMK
Government came over,—(Interrup-
tion)

SHRIMATI TARKESHWARI SINHA
(Barh) : He has every right to say
whatever he feels; the hon. Members
over there cannot stop it.

SHRI CHENGALRAYA NAIDU: If
they behave in that manner, what can
I do? After the DMK came to power,
the Telugu people approached Mr.
Annadurai, the Chief Minister, and he
was kind enough to promise that a
Telugu section will be opened in the
Krishnagiri college for the benefit of
the Telugu people in those areas. We
thank Mr, Annadurai who passed such
an order, but the Director of Public
Instruction or the Secretary in charge
of it never implemented it.

SHRI S. KANDAPPAN: You are

totally wrong; you are not well-inform-
ed.

SHRI CHENGALRAYA NAIDU: I
request the DMK Government there to
implement the promise made by Mr.
Annadurai. (Interruptions)

SHRI S, KANDAPPAN: If Mr.
Naidu's speech is published in the
newspapers tomorrow, it will provoke
the Tamil students in the Salem
College to start an agitation for the
abolition of the Telugu section there.

SHRI CHENGALRAYA NAIDU:
They must give a patient hearing and
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correct the mistakes they have
mitted previously,

I appeal to the Central Government
to appoint a commission to go into the
border.areas, where there is a majority
of Telugu population and add them
on to Andhra. I am not asking for
any area in Madras State to be added
to Andkra. I am reasonable and I
only want that the border areas where
there is a majority of Telugu popula-
tion should be added on to Andhra.

MR. SPEAKER : I wish Mr. Naidu
had not made some of the observa-
tions he made on this Bill. So far as
Tiruttani is concerned, naturally I
know more details, because I was
Chief Minister there. I am not speak-
ing for Tamilnad or for Andhra; I am
just giving facts. I was Chief Minister
of Andhra in those days and Mr.
Kamaraj was Chief Minister of Madras.
Both the Madras Assembly and the
Andhra Assembly, with all the com-
munist friends and members of other
parties, unanimously passed it. It is
not a question of Mr. Sanjiva Reddy or
Mr. Kamaraj. Both the Assemblies
passed it unanimously without one
dissentient  voice. Mr.  Pataskar
was asked to look into the
principles. He never save any
award, On the principles accept-
ed by both the Assemblies—con-
tiguity, wvillage, ete.—Mr. Pataskar
did it. When the Assembly accepted
it, it is not a question of individuals.
We should not arise it as far as possible
because it may affect friendly rela-
tions. About the schools, while going
to Chittoor if you go via Madras and
mention it to Mr. Annadurai, I am
sure he will open two dozen Telugu
schools, without any speech here. I
am sure he will oblige you.

Now, Mr. Mukerjee.

SHRI H. N, MUKERJEE (Calcutta
North East) : Mr, Speaker, Sir, this is
not an occasion to strike a jarring
note, because we are all happy that
the wishes of the people in a part of
our country, as expressed in the un-
animous vote in the Madras Legisla-
ture, are now going to be implemen-
ted by the substitution of the mame
Tamil Nadu for Madras. There had

com-
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been a movement earlier for renam-
ing the Madras State, a movement in
which, on account of the natural set
of circumstances, my friends of the
DMK took a predominant part, but I
can claim on behalf of my party also
that we had associated ourselves with
this demand for the renaming of
Madras as Tamil Nadu.

I recall how in the pre-independence
days, when the Indian National Con-
gress, a different kettle of fish in those
days, decided upon the linguistic
organisation of States for its own
purposes, it gave Indian names to the
areas to which the British had given
a different nomenclature. We had
known of Madras Congress then as
Tamilnad Congress Party. Now I
understand from our Tamil specialists
that Nadu is perhaps the more correct
word, and Tamilnadu is the name now
going to be accepted,

1249 hrs,
[Mr. DepuTy SreAkER in the Chair.]

I am happy that the south of India
particularly is giving an example to
the rest of the country, because in the
south we have States with euphonic
Indian names. We have Andhra, we
have Kerala, we have Maharashtra—I
think Maharashtra would not dislike
being called part of the South: it is
part of the south of the Vindhyas—
we have got these beautiful euphonic
Indian names, Kerala, Andhra, Maha-
rashtra, we have got Mysore—perhaps,
one day it might be called Karnataka.
So, we now have got Tamilnadu and
it is quite in the fitness of things.

This gives me an occasion also 40
think somewhat of our Southern
States, because not only geologically
but, perhpas, also historically, the
South is the more ancient part of
India. And what happens in the case
of a tree, for example. The sap in a
tree rises from the roots to the trunk
and then to the branches and the
leaves. - So, history shows that in the
case of most continental countries
cultural development begins from the
south, then it goes forward towards
the north. In Europe, for example,
Greece and Rome were the progenitors

234
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of the kind of civilization that the
northern areas took up later on, and
the South of India can very well claim
that it is the more ancient part of
India. Today Tamil, for instance, is
the only surviving ancient language
older than any other Indian languages.
Some of them claim that it is even
older than Sanskrit. Therefore, it is
by no means inappropriate that the
South has a wvery special role.

I am reminded of a beautiful southern
legend which we all once heard about,
which was very well known in the
south, in regard to the march of the
sage Agastya, whose name is associated
above all with the synthesis of the
north with the South, and in that
legend it was stated that on the
occasion of Shiva’s marriage with
Parvati so many of the sages had
congregated there that the balance of
the world appeared to be upset and
in order to redress the balance sage
Agastya, the foremost of them, had
walked down and got the Vindhyas
to bow down before him and he
travelled to the south and stayed there
for the rest of his life.

This fruitful legend shows that
whenever the balance of our country,
politically, economically or in any
other sense, is upset by the predomin-
ence of the north, something has got
to be done, Now what has happened
is the emergence of my friends here
in such a large number in Parliament
as well, That shows how for a long
time the South had come to consider
itself, for good reason or bad reason,
to be rather neglected, as far as the
general affairs of the country were
concerned, and they wanted to assert
themselves. Sometimes that assertion
found exaggerated forms; sometimes
that found expression in extreme
ideas, like the idea of secession from
the country. Luckily, that idea has
been given up because in spite of the
delays we are trying to rectify some
of the imbalances that have come into
the picture. The latest instance of
accepting the recommendation, the
unanimous desire of the people of the
South, in regard to re-namipng of
Madras as Tamil Nadu is another
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instance of a demand which wanted to
redress the imbalance which at one
time was not particularly corrected,
and that is why we all welcome this
idea. We hope this would help the
process of integration of our people
in a true sense and not in the sense
of merely talking about it,
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I personally welcome the idea that
all our Indian States should have
Indian names, not the names which
were introduced at a distorted period
of Indian history, not names which
were imposed upon at the most sterile
period of Indian history, when we
were unoriginal, uncreative and imi-
tative. We want to turn a new leaf
in the history of our eountry; we want
to be the original makers of a new
kind of civilisation and even such a
symbolic thing as acceptance of Indian
names for names which have been
imposed on us by the crstwhile con-
guerors is a very important matter
which is why, ceremoniously speaking,
we should make an occasion of the
passage of this legislation, which is
why some more time for discussion
of this matter is certainly worthwhile,
I accord my support to this Bill.

st At FAR W (FIAF) :
JqeaE WEIET, 7 4 fauuw FTanda
FE |

R IR & W) AT 7 favaw
t fF ™ 9@ & T oW wew
it dfaar  # sam@ifaa S qoTey
w1 gfad FafEs g IF aEER
gl M I fawamg @ § SO
7% 99RY § 5 g9t Joet #1 qame
&Y ¥ Faiaq &0 & fqg avmem 3w
wnfegd, & &Y ga fadas & 78 fer &
ARG FG |

FaY, stAq, 5W "3T ) ouuT
W@ % 99 W 3@ & & AT o
s o1 oar fagas e faed
durfas Nfsew Ffega g, & o
qETETER & FUT TH HET § HAAH AgY
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gam | qATE 1967 ¥ WEE *1 faym
T ¥ gawefa ¥ ag wEa  @d
g a1 s Iaw ag fawrton £ a8 4
fF Az &1 A9 awW FE qAAATE
Ffegrome | a7 &1 g AR &AM
AT afase g fraag &1 f® ¥ o9
§E T 9 A9 & GHTO AT AR &,
FIA AT ATH A AU G4 FIIATARTE |
oo fadas & Areqw @ gw fad %
HFeT FIE ATAAT A AT RE N A
i A ? afwarg oF o&T 4 s
Ifaq am & Afs sagd ;i qoas
dr d@egpfa &1 8 7 gear gdE

(=)
I am speaking in Hindi, Sir, so that
the sentiments of those, who are not
fanatic about Hindi, may be properly
appreciated by the people concerned.

FIq9 el W IW HeEid 71
o &= vgr av fow & wredta sfaw 1
T 1T ARGl AT | afwara
T FmEEr gvew faar 3 oaw
IR e A yE-ge
qEeEt #TfAAT d 1 WE e A
Tw | g1, fawrT | g1, W sfraw
F W A AT & A0 g
F1fo% W ¥ 3fagmsre g8 wui-
a0 F 41 |

# faetomr ¥ afyearg & 2gT ama
Wt wrEw fadaw & aewm ¥ i
X ATAFT G AETE JATE AR I
T g frag qar graTey & Sftaw
T OF IoNaH LAT F F fag
FHWT AT T

I IR TH AW F O @
g g REAT w S wwr
faw & o & fam & W @1 ¥
feaframe 301 @1 ¢ A aiw @3-
T W |, Ra T oor wer
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I gl R aE 9% & fe wrTw AW-
F FTFEA AGA A A g A
fe7 78 el O areq #1 S ar
A A TTIZE A IAAHATA @
e ¢ fai fae 3 €1 AT ¥ T
# qa@y v gvardr wart @, fam
fafugtaar, sroverar o1 FAaa @ 1
afa s fear g ?

UTATEY & &ATZ TEY WEATHT FT 3
9 AT FE 1T 39 wEATHT 97 3fee-
U FF Aragy Wi 4f o foe
FawE agew A g W gt
T anar 17 faex davgam ST AW WY
FGUEAT q7 UF TET ATATA AT AT
39E zATT az Wrog fomm R few
FHA ATOTATT WTRT FT THAT FAT B
4, 20 T gz qraT 91 ZAT 99 v
@ 7a g wwEA g, @ufed g,
AT HTTHT FH AR ST AHGATAT FAT
ARAT, ATTEIT 69 AAT H1T qAA FAAT
Az Agy MEra feem fog &
G TF FE7T FANT 8, 08 AT
TeHfAE graiwar 8, afea 97 Sue
79 g afonat o gfev w@ @
drarw giar @ e dwr 7% ZWT O
aga a9 T F1 R0

I HEIGT, AT {f B TEET
wARAT | AfeT s WET #§ oAy A
FIFE & A1 70 W 3956 19 "qfase
g g | qFEE MRT OF FRANT-
faea fadt & | @it wETA AR
ardt #Y H9AT AraT gfaa ww ad
qarg
15 hrs.

st o Ao WA (Fraf-mew) ¢
AT

St TUX FETT VIR : ATAATT TER
9T AT A HE TA ¥ W @@
TE A g mEd A ffroaw
I AT T AT oAy 9T a
v w1 grfay = awy
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MR. DEPUTY-SPEAKER: On this
occasion you are raising an issue
which is irrelevant. There will be a
controversy then. That will not be
fair. Please conclude,

ot 3o gATC WA @ O firE S
MR. DEPUTY SPEAKER: Don’t

bring in any discordant note on this
occasion.

St ATA PATC /IR : T AT
STt frz'ﬂ'raﬁrz,‘rqﬁm &z
AR AT AT § v 2, EEE e
TAET F T F AATE, fr oawrer
R WEE uwEsr Ty A
T FTAT HE T I E ) ;@y av
wrarﬁ'?‘r & ufy s g dar
wmm-rg fffet %38 -
af’mqumrmﬁg‘rﬁﬁwr
TGN ¥ ufr 77 v @i 2

SHRI OM PRAKASH TYAGI
(Moradabad) : He is spoiling  the
occasion.

MR. DEPUTY-SPEAKER : I have

alrcady told him.

SHRI J. B. KRIPALANI (Guna) :
Are we allowed to speak irrelevant
things in this House ? Are we allowed
to speak follies in this House ? I want
your ruling,

MR. DEPUTY-SPEAKER: As Ihave
already said, this is quite irrelevant
to the issue before the House. Now.
the House stands adjourned to meet
again after lunch.

13.02 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha

reassembled after
Lunch

at Five Minutes Past Four-
teen of the Clock,

MR. DEPUTY-SPEAKER: 1 would
MADRAS STATE (ALTERATION
OF NAME)—Contd.

MR. DEPUTY-SPEAKER: I would
request hon. Members to be very

brief. Shri H. Ajmal Khan,

SHRI H AJMAL KHAN (Periaku-
lam) : Mr. Deputy-Speaker, Sir, I
welcome this Bill which is to rename
‘Madras’ as “Tamil Nadu”.
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satisfies the long-standing desire of the
people who, for more than 25 years
were agitating for this name. The
previous Congress Governments in the
State did not care .0 heed this just
request and it is no wonder they got
defeated and have gone into the
wilderness,

Now, Sir, a popular Government has
come under the able leadership of
Anna who had thought it right to
move a Resolution in the Assemhbly
to rename the State as ‘Tamil Nadu'
in July, 1967. Sir, the Resolution of
Anna was, for the first time in the
history of the Madras Legislative
Assembly and the Upper House, passed
unanimously, to the satisfaction and
jubilation of the entire people of Tamil
Nadu..

In this connection, I would like to
bring to the notice of this august
House a sad event that took place
years ago, in a place called Virudu-
nagar. One old congressman, by name
Sankaralinga Nadar started an agita-
tion to rename the State as *“Tamil
Nadu'; but the then Government
headed by Shri Kamaraj did not yield
to his request but insulted him so
much that the old patriot, thereupon,
undertook in the Gandhian fashion, a
fast unto death until the name was
changed. That great hero laid down
his life after a few weeks by observ-
ing the fast, and yet, the Kamaraj
Ministry did not budge an inch. His
death brought an all-round agitation
for the changing of the name, but the
then Government, with an iron hand,
put it down. On this occasion my
heart goes out to that great man, and
it is no wonder, Sir, that the People’s
government in Madras had thought it
fit to act upon the demand of that
great man. I congratulate the State
Government as well as the Union
Government for having sponsored this
Bill.

SHRI R, S. ARUMUGAM (Tenkasi):
1 deem it a privilege to welcome this
Bill to rename the Madras State as
Tamil Nadu. I wish to point out that
there is no dispute over altering the
name of Madras as Tamil Nadu I

am glad to say that even before 1050
the then Congress Government began
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to use the term ‘Tamil Nadu' at the
State level and correspondingly passed
a legislation making Tamil as the
official language. The name on the
government jeeps and the name-
boards of Government offices were
accordingly changed as Tamil Nadu
Government, All Government Tamil
publications including the Assembly
proceedings were published in the
name of Tamil Nadu Government.
But since the word ‘Madras’ had
earned an international recognition
and reputation, our Madras leaders
thought that the word ‘Madras’ might
be continued at the Central level, But
the present State Government brought
a Bill {o rename Madras as Tamil Nad
and not as Tamil Nadu. Our Congress
Member Shri Ramamoorthi gave notice
of an amendment and corrected it as
Tamil Nadu. The Congress Members
in the Assembly supported that Bill
and that Bill was passed unanimously,

Now. this Bill is before Parliament.
Meanwhile, I would like to have a
clarification from the State Govern-
ment, namely whether the State Gov-
ernment wants to have the name as
Tamil Nadu or as Tamizhagam. As
soon as they came to power, they
removed all the old name-boards con-
taining the word ‘Tamil Nadu Gov-

ernment’ and replaced them with
name-boards containing the word
‘Tamizhagam  Government'. Now,

everywhere they are using the word
‘Tamizhagam’, As I have already
said, the Bill had been passed un-
animously as Tamil Nadu. I would
now request them to be clear as to
whether they want to use the name
Tamil Nadu or Tamizhagam. ‘They
must be clear in this regard so that
there is no more confusion,

My hon, friend had referred to the
fast undertaken by Sankaralinga
Nadar. My hon. friend Shri Murasoli
Maram also referred to this yesterday.
T would like to point out that he went
on fast raising so many demands, all
of which could not be implemented
all of a sudden. For example, one of
the demands was that there should
not be the play-back singing in cine-
mas, I ask my hon, friend 8hri Mura-
soli Maran whether the DMK Govern-
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ment would be able to implement this
demand. So, I would reguest my
hon. friends not to use this opportu-
nity for political propaganda, because
we are all united in passing this Bill
unanimously.

As a Congressman, I am proud to
point out that we have been having
the name Tamil Nad Congress Com-
mittee even before Independence. But
I am unable to understand why the
Dravida Munnetra Xazhagam still
hesitate to change their party name.
If they wish to be an all-India party,
they must drop the word ‘Dravida’
and call themselves only as Munnetra
Kazagam. If they want to remain
only a State party, then they may
change their name to Tamil Nadu
Munnetra Kazhagam. We have done
a lot for improving the Tamil litera-
ture. I do not like to go into all
those details here. So far as this Bill
is concerned, there is no difference of
opinion on the part of anyone.

Therefore, I hope that this Bill will
be passed unanimously,

sft W T Wit (s ¢
IITEAT HETRT, # T fadaw &1 ARG
13 & fam et gam g w1 A
afrere azem =9 fawr & o ww
& fort g Sfaefeaar Y #—
7, Tert, FEEAT—arat T A
A AT AT FIAT, FOTEF FAT FAT,
at T & gy A aad w) aw w
FHIX TR THT | FHY qYE A HITH
T HTH A AT, AT FET FAT AN
dqz 1 g9 fmr IArd, ST amn
gU & qT W &7 ATR W mfasare
1% o 7T &, F o wf v F o www
qFEHATE |

ATy g &Y ar sy &, 7 A
TH EAEHT FEAT §, W ET AWAT R
¥ gr 7 ¥, Hfew wrEr w1 a9 A
T & #17 7w & A% ¥ FAr 39w
®q qTHA AT 7 &AL 21 ATAT# | Bvery
name has a connotation as well as a
denotation. sxfie FamefiTaT ¥ qvary
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[t sFTgTE ST
AT T T AT ATH afEdT AT | rfEn
a1, AT AT qF LN AT E—TAY AL
3@ AT 21§ g WAl A HToeand
IH ¥ faemar smgan § & odft 3o
Y 929 FH § @ UF 397 ST &,
IH AFG F y94 W F qE A fam
2, afew wrat famrd, qom 1A qum
72 afew qu faagr g—az FIW AT |
W7 &1 9779 FIAT I1fg0 971, afFT
=q 7 fgr—az g? fao w12 v 31
T ARTE
MTNAAT & 17, IMTA HEIEq,
I AN F HRT AT 19T a9, IA§ UF
T ATNAT 34T | F949 7 TH a0
1 g W7 gt &1 afvfeafai &
@17 gfz Armafa v A g /1
o qr, Afyw guAr Sq9r gween §
HAARIT IH AN ATMAL FAA——TZ TH
2N FT TOETT § ¥A AL AT A
Fgm fF am § F@r Smar -
What is in a namec? DBut
like to submit that there is much in a
hame,
ATIZATA ¥ WA AT 7T T ATEIT
FT @FEFg ATAT £, I ATSHEA T
aftanz nF gquar wwA af@ic ar qar
I FT QAT AT “FEAE’ qv afeq
wq IR 59T F o FT eqEt ¥ H
T84 %1 faume fFam a1 1 & Ig9 AT
%7 fagr, WMse we ®T IW F I
faar, faew (% g7 wwm 7 =€) sman
Te IO I 9faT § | Fg F1 ared
gz frepia g amal v ¥
FAHT w9 AW F1 Az fean, oH
frafa 7 frgeam & arae afz 1 Tow
a4 fa%T M7 TMAL €1, TF H=DL TGN
AT, Tatau 99 &1 A gza g =fgo,
gEY T § 9 AEE aey A R
B I Y AT K AT I &7 A qnfwa-
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qTE gIAT | | ;ST R £ fwowm
T FT JT FT ATH AT a3F F7 FOEF
9| ¥e I gaw faz a4 TH7 TET
97 g A swer FAr— Aifaeary 7
AT OF TRG A4 g——F+a1 AT
IH FT ATH AT A, ITAW WIEH,
gz | "I oumE FEME F 1 WY
1 T TI4T 712 7 TFGA AF
%28 7 % zw &1 Feargarst 71 q47 7Y
#, TWEIA § a1 “FT aw &AM 2
AT ATATRT AT F 20-21 A4 F IT
T 3797 9faw a0 g7 F1 ag——faasr
T 7T @1 7 fo-anEAr F Fea
T4T TOY T K1 OLAT FT AAE BTG
T Zeom@ faar 2, =7 %7 919 o1 o1 7%
FE @EAT B, TO W @TA 71T AEd
FTATTF £ |

7 zfez & a1 azaw & 79 fagas
FT ATH § FWEA F74T A7 o003 AT
FT T W F1 AFF(A & dAATT X 79,
GHY § ST FIATE | WA 3T A0E
fr fawomgnor & faw wrea &1 AviA
arguEt faa 7 7@r zam —

IO a1 AEEg fpmEida 2fEmy
quF 7 A7 ATH |

T arEA 9w & {3 2w a1 AW
WA g, 919 g9 Aml 7 Afqua 3,
&t 39 § fear Vg’ 2z WA’
foarmT W= |IaT § | qTed AT A1,
&, zfoqr arz 7 o, Afe agr )
“zgfogq” %z 7a “wra’ femr aar

SHRI S. KANDAPPAN : It
be Bharat that is India.

SHRI JAGANNATH RAO JOSHI:
Bharat that became for some time
India. Bharat is Bharat for all time
to come.

TA SR & TG ATH GZ4 & TH TEAT

F1H qAGT F7ATE |

should



245 Madrax Stare

""THE MINISTER OF TRANSPORT
AND SHIPPING (DR.V.K. R V.
RAO) : 1 have great pleasure in rising
to support the motion which has been
moved for the alteration of the name
of Madras State to Tamil Nadu, As
one who has in the past found some
strange things happening because of
the absence of this name, I would
particularly welcome this gesture.
Years ago when I was in Ahmedabad
working as a professor in a college
there, I found from the 1931 census
of the Ahmedabad municipality that
to classify the various people living in
Ahmedabad there were various colu-
mns: and one column had the term
‘Madrasi’, and among the languapges
spoken, one column was ‘Madrasi’. 1
alwayvs resented it. I took the oppor-
tunity to tell my {friends in Ahmeda-
bad that there was no such thing as
the Madrasi language, and that Madras
was a composite State which had four
languages, namely  Tamil,  Telugu,
Malayalam and Kannada. It would
not be proper to talk of Madrasi or a
Madrasi language. I was hoping that,
after the linguistic reorganisation
which took place, this anomaly would
disappear from the Indian polity, but
all good things have to come in their
own pood time. I am wvery glad that
now  unanimously everybody has
agreed that Madras State should
henceforth be known as Tamil Nadu
or the land of the Tamils,

I would like to point out that I am
a rather miscellaneous person., I had
my birth in Madras State. My mother
tongue is Kannada. I represent
Mysore State in Lok Sabha. I have
been educated in Maharashtra and I
have been working most of my life
in DeThi. As a person who has got
this miscellancous background I should
like to remind my hon. friends sitting
opposite, particularly my friends who
belong to the DMK Party, that in
Tamil Nadu while it is the land of the
Tamils, many languages are spoken
other than Tamil., Tamil of course is
the dominant language, but my friends
are aware that for more than 400 years
in the District of Tanjore there are a
large number of people who have
been speaking Marathi and who con-
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tinue to speak Marathi to this day:
even though their cousins in Maha-
rashtra may not quite recognise their
Marathi- as their own language.

246.

Then, speaking for myself, my
father and grand father who come
{from Madras State speak Kannada, and
I know that there are many Gannadiy-
as in Tamil Nadu in Coimbatore, Salem,
Tanjore, Kumbakonam, Madras Man-
nargadi Trichy, Srirangam etc., who
speak Kannada. My friends are also
aware that there are a large number
of people who speak Telugu even
today. Some of them are taking a
very prominent part not only in Con-
gress polities but also in DMK politics
My friends are also aware that in
Madurai for more than T00 years there
is a very strong weaving community
whose mother tongue is some kind of
a distorted version of Gujarati because
they all came from Saurashtra, My
friends I am sure are also aware ‘that
quite a large number of people in
Madras State speak Sindhi or Hindi.
I particularly want to say this because
sometimes I have been distressed to
read in the papers of incidents in
Madras State which I hope will not
happen in the new Tamil Nadu where
effigies described as the Hindi demon
have been set on fire. I want to take
this opportunity on this happy occasion
when all of us are bringing into exist-
ence this new glorious name, because
Tamil is perhaps the most glorious
languages of India, it is the most
ancient language of India and its
literature is recognised as wonderful
literature not only in this country but
all over the world, on this most aus-
picious occasion when at long lost we
are giving this name of Tamil Nadu
to the erstwhile Madras State, when
we are rechristening it, I would make
an appeal to my DMK friends, whether
they learn Hindi or not is not the
point, I am not here advocating Hindi,
I am not a member of the Jan Sangh.
I was very delighted to hear the
member from the DMK side herald
this as a significant mark of national
integration. I also believe that brimg-
ing Tamil Nadu into existence in this
manner is a significant mark of
national integration, Therefore I would



247 Madras State

[Dr. V. K R. V. Rao]

like to suggest that from now on
whatever be the attitude official or
otherwise to Hindi as an official langu-
age or any other thing, they should
realise that Hindi.is one of the Indian
languages, There are a number of
Hindi States in India with whom
Tamil Nadu has equal rights, and
therefore I hope and trust that from
this day onwards whether Hindi is or
is not accepted as the official language
in the erstwhile Madras State, in the
new State of Tamil Nadu Hindi would
occupy as honoured a place as any
other Indian language.

SHRI S. KANDAPPAN : I may add
one sentence apart from recognising
what all Dr. Rao said. The high
priest in the Rameswaram temple is a
Brahmin from Maharashtra,

SHRI NAMBIAR (Tiruchirapalli) :
Mr, Deputy Speaker, Sir, I am very
much pleased to associate myself with
the proceedings of this House parti-
cularly on this Bill. It has been re-
peatedly demanded on the floor of this
House that the name of Madras State
should be brought back to the real
name of Tamilnadu. Many, many
objections were raised here and we
had to clash on the floor of the House
and we were told that we were doing
a thing under parochial feelings, etc.
I do not want to go back to all those
very bad memories. I am happy that
Dr. Rao who represents the Congress
now agrees, But I would also request
some of the Congress people to forget
the bad old memories about it as to
how they opposed the change,

AN HON. MEMBER: They have
already forgotten it,

SHRI NAMBIAR: After all, what
is the demand, Sir? The demand is
that the name must be brought back
to the real name of Tamilnadu. Tamil-
nadu is the name that is duly entitled
to be given and there was no necessity
to create a feeling and create an
agitation for it. However, it took a
long time for them to agree to this.

With regard to the change, one of
the hon. Members from Madras State
has just now stated that they are
confusing the name with that of

NOVEMBER 22, 1968

248

(Alteration of
Name) Bill

Tamizhagam. I think coming from
Tamilnad he should not himself create
this confusion. Tamilagam is a short
term of the name that is called. Tin-
nevelly is Tirunelveli but we will
simply say it in the shorter form as
‘Nellai’. If you ecall it ‘Nellai’, that
does not mean that Tirunelveli is
forgotten. I cannot understand his
feelings. Therefore, there is no con-
fusion.

SHRI R. S. ARUMUGAM : I want
that the name-board of ‘Tamilnad
Government’ should have not been
removed. On the Government jeeps it
was written ‘Tamilnad Government'.
It was revomed and changed as
‘Tamizhaga Arasu’. What will be the
future after the Bill?

SHRI NAMBIAR : You must under-
stand that ‘Tamizhaga Arasu’ is the
shorter form. If he could not under-
stand the meaning of the shorter form,
he must be cxcused. However, in
this connection, since Dr. Rao has
raised the question of Hindi, I have to
say a word. We are not against Hindi.
None from Tamilnadu is against Hindi.
The only thing is: we do not want it to
be imposed on us against our wish, If
they want to learn, let them and they
are learning. But, let us not bring
this unnecessary question of language
on this auspicious occasion when the
whole country is united together and
there is no discordant voice anywhere,
in any part and unanimously we are
adopting this Bill and giving the real
name to Tamilnadu. Let us cnjoy the
occasion by eur unanimity and by our
co-ordination and co-operation.

SHRI C. K. BHATTACHARYYA
(Raiganj) : Mr, Deputy-Speaker, Sir,
it is a very happy occasion, Tamil is
a glorious name and I am glad that
the epithet is being resorted to its
proper place in our Constitution. India
has produced three wery great litera-
tures and Tamil literature is one of
them, the other two being Sanskrit
and Pali. These three literatures
contain what we know to be the cul-
ture and civilisation and the ancient
history of India. Tamil itself contains
the entire literature of a Vaishnava
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philosophy which is not available in
any other part of the country. The
works of the great Acharyas and the
Alwars and the Kural, all these con-
tain the philosophy which is unique
in its realisation and the help that
they render to the spiritual uplifting
of ourselves and also others. It was
the Tamil civilisation which crossed
over the seas and went over to Angkor
Vat and carried Indian civilisation to
eastern Asia and also to south-east
Asia, In that way, Tamil deserves to
be restored to its proper place.

I shall refer only to one point that
Shri H. N. Mukerjee had raised about
the north and south holding a balance.
In the texture of the culture that we
have evolved, north and south are
intertwined in a way that there can
be no separation, and we cannot con-
ceive of any separation. While the
north has given rise to the Avatars,
it is the south which has given us all
the Acharyas of philosophy or the
Gurus of philosophy who had domi-
nated Indian thought, culture and
civilisation and spiritual progress. That
is the way we have proceeded and in
that way I am glad that this glorious
name has been restored to its proper
place in our Constitution,

SHRI A. SREEDHARAN (Badaga-
ra) : Mr, Deputy-Speaker, Sir, I rise to
welcome this Bill wholeheartedly.
Very rarely do we get opportunities
to welcome measures brought forward
by this Government because most of
the time they indulge in mischief.
This Bill, T hope, will remain as an
unforgettable milestone in the history
of this federal legislature. This Bill
symbolises the long-cherished dreams
of the people of Tamilnad whose
culture and language take us back to
the early dawn of history. The credit
for initiating this move, the congratu-
lations for bringing in such a measure,
go to the DMK Government of Madras,
and its great Chief Minister,

The Congress has been in power in
this country for 21 years, and the way
in which they have been tackling this
problem is very evident in Delhi
itself. People from all parts of the

AGRAHAYANA 1, 1890 (SAKA)

(Alteration of 250
Name) Bill

world and various parts of the coum-
try come to Delhi, and what do they
find here They find Canning Lame,
Hastings Road and King George's
Avenue. Sometime back, some stu-
dents from my State came to Delhi,
and they were asking me why, after
21 years of freedom, we have not
changed these names which are totter-
ing and shattering remnants of the
past that is dead and gone. I told
them that though the Governments
have changed and through trials and
tribulations we have ushered the dawn
of freedom 21 years ago, the people
who rule in Delhi are still having the
mentality of Hastings, Linlithgow and
King George. The only change is that
their skins are brown. I would
request the Home Minister to take
immediate steps to change these
names, particularly in the capital of
India because the change in name is
part and parcel of the culture and
heritage of ours, When we change the
names of Madras to Tamil Nadu, it is
an assertion, a proclamation before
the world that we want to honour
Tamil language, Tamil culture and we
want to hold it aloft before the world
that here are a people who have come
into their own. This should be the
mentality all over this country. The
non-Congress Governments in this
country have spearheaded this move-
ment and taken the initiative in this
matter. In my State, Malayalam has
been adopted as the official language
and measures are a foot to introduce
Malayalam as the language at uni-
versity level,

I am going into these things, because
I feel India needs a great resurgence
of a cultural revolution, From Cape
Comorin to Himalayas, the country
should raisc as one man. The regional
languages should be respected. The
old British names should be changed
and we should make the people feel
that there is a new stream of national
resurgence sweeping across the coun-
try. In doing this, this Government
has not taken any initiative. The
State of Madras has taken the lead,
a State from which many cultoral
movements have sprung up, a State
from where a great language has
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sprung up, a State which has been the
fountain head of a great culture. That
State has now given the lead and I
would request Mr. Chavan to emulate
the example of Mr, Annadurai and
follow in his footsteps, so that a new
path, a new trail, may be raised in
the history of this country.

SHRI R. D. BHANDARE (Bombay
Central): Sir, I add my humble voice
in supporting this Bill, which seeks
to change the name of Madras into
Tamil Nadu, This Bill has the support
of all the parties and it is going to be
passed. As soon as it is passed, the
aspirations of the people of Tamil
Nadu will be fulfilled. The dream of
those who wanted to have a State
under the name of Tamil Nadu will
be fulfilled. The dream of Shri E. V.
Ramaswamy Naicker. Shri Annadurai
and others including our ex-
Congress President, Mr. Kamaraj,
would be fulfilled. I am quite aware
of the history of this movement. A
historical necessity has been fulfilled
and I congratulate the people of Tamil
Nadu on having the name of their
State according to their aspirations.

1 hope the DMK will be “munnetra”
—progressive—in the real sense of
ithe term. In this context, I would
urge upon my DMK leaders to have
some sort of a reconciliation with the
Adi Dravidians. I also urge upon the
Adi Dravidians to give up their old
traditional slogan for Adi Dravidas-
tan. I hope what I say will be appre-
ciated by the members of the DMK.
Let there be an assimilation so that
the Adi Dravidians do not feel that
they are neglected under DMK raj.
Let them be in whatever political
party they would like to be, because
they are the most under-privileged
and down-trodden people. Their
views must be channelised through
whichever Party they may belong to—
let them be in the Congress or in the
Republican Party or in the D.MXK. or
in the D. K. of Shri E. V. Ramaswami
Naicker. With this prayer to my
DMK friends that the Adidravidians
should not be forgotten and with these
sentiments, I support this Bill.
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oft freeer ‘W (wya) - guTeTS
HEZT, GETH TG 1 19 959 F 10
TMEFE & FAN 77 fadaw smarg
a7 fadr 5 agme weg 7 faam qar
A7 ofwg 7 oF w9 & o7 F7 feaw
2 o7 fay fe e =09 "7 g
FTIA & & F q7 F747 721 £ § 39 &7
TA4GT FOAT 9L AT ATE T FATE |
wa =7 fagas &1 qwdT #7710 A9
awil #1 78 & afga 3= F g oA
U 77 FgAr qTar ® fF oW
TE 17 A 9g 92q A AT 2 fr mEw
TN AT AR TZA F7 AMAAATE F7
fanT 7w «i17 37 w9 & fA0 77 A=A
F amA gz fagas w14y g afes #7 a7
I T HZA TR R A= IR T ETd |
4T, Tt UTAR FBT T7 4T, TG A% TAF1
az viear 7Y fae g, T ag fam
AED | TS F2T 97 OF F7-TE AT ZHAT
faama & v 39 7 98 719 FT2AT &
TEAT gATAT & AT IF AT A AT H
I T AT T ARG fF /T TR &)
T AT 97 F 9wga fE 9 o aga
#t 7F 917 g Fevgea F 2 foraar
fe ofrfas gz 2 w7 = ofaefa-
FAT & AT 97 AN AR £ Ay
A1 T OF AWM & 99 F1 &
FT QU OATH IA ¥ AT IO
1 femgera 1 QTAT AT F AR G
3% @ 9| gEfav § s fE
FE NG HOHTT OF FHE) T7 7 0 NAY
97 faag av d g faw & =
A faee 7 3 goa affefas
HTHTC 9T I & ATH TG AT |

FaETr F faq & st IS
f& o TER & fF TeFr T aaw T
mizfaga w2 fear smo ) F & 99 apw
g AT 7% 3% § f& gzar &1 9w T
%7 arefage frar smg 97 w1 oF
eferfes wge &1 arfage g o
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wfer & JET oy oY & W
U AT frgiA fir aweqe e fadfirg
# gy foar ) aefagy ag ww
§ B TRTH ) AwET w0 A
TefgT a7 W 4) A IF WG "/
fergera &Y ta: um F f0F g @
v A1l A1 9 1961 fF qZA7 &7 ATH
& %7 qrefaga %7 faar o 97 &=
amav. fra smAr =fgm

IF F wATaT FA7 fE 9 v AT
¥ 371 fa 72 @191 ABT T ANMEE W
TATET & a9 J a7 TEI TR KT A
R fx snamdY wifAr & ag gwie aer
o7 zam. frmwa g faasr fa s
M AT W FAT AT TET E A fE A
FHASCT T AW A7 ATAAE AT &Y ATH
& ) enifg 2vo Fifgar ag A6 #AT qwM-
€ A I F qUF A1 T BT IATHAH
#EX 9 A W TEm fr W wroAaw
Fafaaw fean oo 1 ST AT & e
97 IH AMAT IAT AT ATAA JIW F
fegeart am safmaw =@y am)
ZHI A0% @ a8 HTAA fAwrarT angeT
2l 57 & faw o) o TR § e <
T FNTY AT & AN G §, OEE
T 7g & faegia 5 fergermr # sy
F1 wgrd AE A7 qgA F1 Faiq e,
HoeT I QY § gafag wewr fawrar
AEAET F1 WA 77 fray v, v
A9 & A9 ¥ gEIT A FE AE
¥ ag =wrr ArsE davee § forrer e
QAT ATH ATCHTAT & A7 4g I &1
grm fv 7z S99 M 99 T} aRqT 77
FCET 79 .f6T § w7 WY |

a5 T fr 39 ¥ fog 1 avwe
oF SR A SR fAA A A F F ATy
araed faars § 97 97 faare vk @
FIT H I qe § fawrfow w1 sy
gy £ % guwn ¥ fau 79 faag &1
g &7 faar s @ afagrfas amar
601.85/68-9
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9C faad WY QU AW W@ AT qwy
£ ag AT & HFAY AT FT g F W@
feg a1 & wrgar g fe tw ww
ag OF T faw | g Rl ¥ A
W ¢ fadae & awda wOwE ) W
agagwr & f o7 & agi gar arfamares
& wr€ g &gy IwT 3 gfqor &1 AraT
Wt 7ALT grar AT A wrIw § awE
? a7 & @ AT F7 A A Aut
# fergeamar #EY wvaet F fgmgemay sgen
HHFAT |

oft swrie wealt (gTYE ) : STER
HEYTT, AT T HT AT ALY 47 o T
AT A TNl § IRET F qgE
qg | Wifge t ag a7 f¥ gmT gE W
& q& sy & wrf At fw g e
sfame ¥ qffr & @ § o7 9w oy
F AW T OARAAET FT G § IN
97 37 &1 qurf r mAt wfge s 9w
qend F1 FEasAfa § qud fEar oy
arfee | Afwa oF ava F soq afaeare
& wrEal 7 faty €7 ¥ ¥ ARATE,
AU IT ¥ ag safevry S &, w1k 7
STHE T AR F1 WIGT F¢ THNT T £
TRTE | A avA a7 & fx waT T4 wmar
¥ ATq ISATTO W AL A A ®
faq 927 fag gin &1 wrT 7T AT
mad [ ANT R AC frag A ¥
T q7 AT 74 F A AT A *
FIAT WETA ¥ ATH ATHA NT FTF
A XF TA A ISTT A1 AT AT
ATATT qTE I F AT AW F 0F AfAE
T gar | A7 Afas v F11 0F o
mfeaea & 44 FY afz Arg & aonm avx
ar ATE T 9 OF iy smav ¢ 1 wgt
T AXAT AR T FAARATATE
(T AT AT S1m IfA T grow wqifE
amx AfE sarfz w7 o qgiqarey §
39 ¥ fqa3r AT F007 |
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AU GETE AT T AANGAE AT
J AvTEE & ATH F3A4 w0 fEav &
AL AT AR GG F | G Ay ofy -
AT AT weR A & AET T AT F HA
2 99 T AL Fi Q1 HAA ATH TG
fred wfege oFdT waT gam &1 AW
AW ¥ T 9 (AT 4 I IE AT
e ot @ Awmiww a1 o 9 W
TP § A TE—r W

o+ ¥ ¥ OF arq favg ©7 § FEAr
AT § AT a7 g & i wamw o w0
am aifee AR TEY go A1 aeeT A
o faws o ww arow fear @0
ag W AT AT N T WA AT
TRMIAATFFTIFINA & (7
T YF & gOOA AqQAT F HANG ATHI
& &7 F Srgl R WY AR g, g 7|
T T ®T A g1, HE T F T4,
foreY WY &9 F Az gF 37 o w1 oF R
AAAFI T NI1TAT 1Ty |
_ SHRI V. KRISHNAMOORTHI (Cud-
dalore) : Mr, Deputy-Speaker, Sir, on
this happy occasion I find no words
to praise this government for having
conceded the demand of our people

and our government. Normally, I do
not praise this government....
SHRI PILOO MODY (Godhra):

And when he gets an occasion he
finds no words for it

SHRI V, KRISHNAMOORTHI: 1
once again thank the Central Govern-
ment, as well as Shrl Chavan, for
having conceded the request of our
leader and Chief Minister of Madras
as well as the people of Tamil Nadu
for changing the name of our State
into Tamil Nadu.

This is one of the ways in which the
Centre can strengthen its relationship
with the States. Even though these
are small matters, still they also help
in strengthening the relationship. The
erstwhile State Government did not
think it fit to ask for a change in the
name, Unfortunately, the party then

the required wisdom to ask for it
Luckily, they have also supported our
leader when he brought this issue
before the State Legislature,

Madras is not the real name of our
State.. This name was given to us by
the Britishers. Earlier, it was a town
called Chennaipattinam, There were
many pattinams like Kaveripattinam,
Nagapattinam, Chennaipattinam,
Mauslipattinam and Visakapattinam.
Britishers found those names difficult
to pronounce and so they changed all
those names,

I thank the Central Government for
agreeing to this change of name, I
do not want to add anything more to
what has been narrated by our great
leader from West Bengal about the
rich cultural heritage of Tamil Nadu.
The Home Minister has done a lot of
good to our people by changing our
name and we are really thankful to
him,

If our great national poet Bharathiar
were alive today, he would have sung
thousands of songs in praise of our
State leader as well as the Central
Government because when he was
alive he sung a song like this:

Chentamizh Nadennum Pothinile
Inba Then Vandhu Paythu Kathinele

“When I recite the name of my
country as Tamil Nadu, honey is
pouring into my ears”

Like that the great national poet, the
freedom fighter, if he happened to be
alive today, would have praised this
in more than thousands of songs,

I join with all the Members here
and really appreciate the support
extended to this Bill by all my hon.
friends, including our friend, Shri
Prakash Vir Shastri. They are coming
slowly, little by little, to understand
our sentiments. I would like to say
that, as some people here in the north
believe, we are not narrow minded.
We are as broad minded as anybody
else in India,
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SHRI PILOO MODY: That is not
saying very much.,

SHRI V. KRISHNAMOORTHI: As
Professor V. K. R. V. Rao pointed
out, Maharashtrians, Gujaratis, Sau-
rashtrians and Telugu people live
very -peacefully in our area, It is
only when we are affected, when there
is suppression from some corner or
area, when our language is submerged
or pressurised, that we have to fight
against it, That should not be con-
strued as our being very narrow
minded,

I would like to thank again and
again Shri Chavan for changing some
of the names in our State. When we
were fighting during 1953 our PWD
Minister, Shri Karunanidhi, was in
jail for so many months for agitating
to change the name of Dalmiapuram
to Kallakudi. These are all wvery
small things over which the Railway
Minister need not insist upon the
Madras Government to obtain permis-
sion from the Home Minister. The
Railway Minister can very well talk
to the Home Minister and settle it. By
these small pleces of concessions the
relationship between the Centre and
the State can be strengthened.

With these words, I thank the Gov-
crnment once again,

SHRI PILOO MODY: Has the
Minister changed his name to Chavan
Nadu?

MR. DEPUTY-SPEAKER: Yester-
day Shri Srinibas Mishra had raised
a point of order and I had reserved
my ruling. I waited for his arrival
here but he is not here. Therefore
before I call upon the hon. Home
Minister I would give my ruling on
point,

The constitutional points raised by
Shri Srinibas Mishra were of a substan-
tial nature and as I was not satisfled
with the replies from Government, I
took time to study the matter mysel,

I have now carefully examined the
matter and my observations are as
follows :—

The Bill purports to amend articles
31A and 200A by merely substituting
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the new name “Tamil Nadu” for

“Madras”. This amendment does not
abridge or take away fundamental
rights guaranteed in the said provi-
sions. It is only of an incidental and
consequential nature within the mean-
ing of article 4 of the Constitution.
Hence the decision of the Supreme
Court in Golaknath's case is not
applicable as it forbids only an
abridgement or deprivation of funda-
mental rights and not a mere change
of name consequential upon the
change of name ©Of a State This
aspect was dealt with by the Law
Minister yesterday and I have already
pointed out that I agree with him,

The analogy of the provisions of
article 371A of the Constitution in
respect of Nagalangd cited by the hon.
Member is not eorrect, because what
this article purports to do is to intro-
duce substantial provisions in respect
of Nagaland which are different from
the provisions of the Constitution
applicable to the other States, These
provisions are, therefore, amendments
of the Constitution and not incidental
or consequential to the creation of the
new State, as asserted by Shri Mishra,

The suggestion that amendment of
the General Clauses Act would serve
the purpose is also not correct, because
under article 372, the General Clauses
Act as in force at the commencement
of the Constitution (subject to the
adaptations made within three ycars
of the Constitution) is applicable to
the interpretation of the Constitution.
Amendments to the General Clavses
Act subsequent to the Constitution are
are not applicable to the interpretation
of the Constitution, In fact, it would be
anomalous that by amending the
General Clauses Act, the Constitution
can be amended.

In view of this, I am satisfled that
there is no substance in the point of
order raised by Shri Srinibas Mishra

and I, therefore, over-rule it,

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
Mr. Deputy-Speaker, Bir, I welcome
the very ~whole-hearted support to
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this important Bill from all sides of
the House. I was sorry that I was
not here yesterday when the Bill had
to be moved as I was busiy in the
other House. Therefore, T thought 1
should take this opportunity to explain
the reasons why the Government of
India accepted this suggestion.

- This was a long-standing demand
and the feeling of the people of Tamil
Nadu Stale. As a matter of fact, this
was a general expression of our
national pride that we wanted to
associate ourselves with our different
original regional names, national
names. After the British rule, three
important Presidency towns emerged
in Indian geography, Calcutta, Bom-
bay and Madras. I must say Bengal
was a very fortunate one because il
never was associated with the name
of Caleutta. But the other two Cities
proved to be very strong in the area
and, ultimately, their names were, in
a way, imposed on the people there.
Ultimately it required the reorgani-
sation of States to bring about a
change in the name of Bombay State
and after nearly 10 years, it appears
necessary to change the name of
Madras to Tamil Nadu.

As far as the names of the States
are concerned or linguistic groups in
this country are concerned, the basic
contribution was made by Mahatma
Gandhi. In order to make the free-
dom struggle people-oriented, he gave
a constitution to the then Congress
and he gave Kerala to Malayalam-
speaking people, Pamil Nadu to Tamil-
speaking people, Andhra to Telugu-
speaking people and Maharashira to
Marathi-speaking people. That was,
really speeking, the first orientation
that was given to this idea. In the
administration, sometimes, things take
time to materialise and this is one of
them,

Sir, I am very glad indeed that
there was some sort of controversy
as to the name by which the State
should be called. I had a very plea-
sant conversation with the Chief
Minister of Madras, Mr. Annadurai.
He had thought of & very musical
name for the State. As he is a very
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great literary person, he had thought
of all the connotationy and other
aspects of the name, But I do remem-
ber to have mentioned to him that as
it should be a musical name, a liter-
ary name, at the same time, it should
be one which not only the people of
Tamil Nadu would understand but
which the rest of the country would
also immediately recognise.

The hon. Member Shri Prakash Vir
Shastri said about Nad' or ‘Nadu'. I
am told—I am not an expert on the
Tamil language—that “Tamil Nad" is
rather a corrupt form; it has @mo
meaning at all. It is some sort of a
vulgarisation of ‘Tamil Nadu'. Only
because *Nad' sounds as nearer 1o
‘Nadu’, possibly, we think, it is good.
But it has no connotation; it has no
meaning. I think, it is a question of
getting acquainted with the name and
getting used to the name, Only
because it ends in ‘oo’, it does mnot
become bad. For example, Mr, Mody's
name is ‘Piloo’ ending in ‘oo’....

st wew fagrdt awEar (Few-
93): ‘3 F Arq T A T AT AG IRQA
AT |

15 hrs,

SHRI Y., B. CHAVAN: Anything
that ends in ‘oo" is not bad. Tamil
language is a very musical language.
I do not understand it. But I have
got a very interesting reminiscence
about it. I remember, when I was a
student of Arts in one of our towns
of Maharashtra, there came a scholar
{rom south and he gave us a lecture
in English—it was a rather very ambi-
tious project—a very scientific lecture,
stating that Tamil is capable of
becoming &an international language.
Some of the students asked him, “You
want to malke it an international
language, why don’t you give us a
lecture in Tamil ? Let us know how
it exactly sounds like,” He gave &
lecture for 15 minutes in Tamil Of
course, we did not follow it, I must
say I do not know whether he spoke
in Tamil or mot. I had not kmown
how Tamil was like, and I must say
that I went away that day with an
impression that I heard a very musical
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language, an from that day I have got
this impresgion. In the present con-
text of things, when we think of
languages an their past glories, let us
not merely make the languages as an
instrument of past glory; we shall
have to make the languages as an
instrument for having a very glorious
future also; an the future of the
country, the future of the languages,
the future of the regions lies in grow-
ing big, it lies in integrating with
other important forces. Therefore
when today Tamil Nadu becomes one of
1hge States of India, it is really one
more important step in the integra-
tion of different regions of this coun-
try into one India. We are proud
that Tamil Nadu, one of the sister
States of India, comes into its own as
far as the name is concerned, and we
are really very proud of it. A new
history begins with a new name.
Sometimes we say: what is there in
the name? But I do agree that at
least in big things names do count, I
would ask Mr, Krishnamoorthi mnot
to fight for small names. You have
got the big name which, really speak-
ing, matters, which is associated with
the soul, the pride of the people. I
am sure that this will start a new, a
very inspiring, history for that State
and for this country.

1 support this.

MR. DEPUTY-SPEAKER: There
was a motion for circulation, but the
Mover is not present; so, that is mot
taken at all,

‘The question is:

“That the Bill to alter the name
of the State of Madras, be taken
into consideration.”

The motion was adopted,

MR. DEPUTY-SPEAKER: There
are no amendments. I shall now put
Clauses 2 to 8 to the vote of the
House,

The question is:

“That Clauses 2 to B stand part of
the Bill”
The motion was adopted.

Madras State (Alte- AGRAHAYANA 1, 1890 (SAKA) Status of Jammu
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and Kashmir (Rev.)
Clauses 2 to 8 were added to the Bill.
Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI Y, B, CHAVAN: I move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”
The motion is carried unanimously.
The motion was adopted,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-NINTH REPORT

SHRI BHALJIBHAI PARMAR (Do-
had) : I beg to move:

“That this House do agree with
the Thirty-ninth Report of the Com-
mitiee on Private Members' Bills
and Resolutions presented to the
House on the 20th November, 1868.”
MR. DEPUTY-SPEAKER: The

question isz

“That this House do agree with
the Thirty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 20th November,
1968."

The motion was adopted.

15.03 hrs.

RESOLUTION RE: STATUS OF
JAMMU AND KASHMIR—Contd,

MR. DEPUTY-SPEAKER: Now we
take up further discussion of the
Resolution moved by Shri Atal Bihari
Vajpayee on the 30th August, 1868,
regarding status of Jammu and Kash-
mir. He has taken only one minute.
Mr., Umanath wanted to raise a point
of order, but he is absent. Now, we
have got nearly two hours. The
Mover of the next Resolution must
have one minute. The hon. Member
may please keep that in mind.

ft wew fayr® oSl (werem-
qT) : AT AR AT A ATRAC WL |
AT W LN YT



